| TEM NO. 50 COURT NO. 7 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 10892/2016
(Arising out of inpugned final judgnent and order dated 30/03/2016
in FA  No. 316/ 2014 passed by t he Hi gh Court 0] Judi cature

Al | ahabad)

RAKESH CHANDRA MAURYA Petitioner(s)
VERSUS

MADHU MAURYA Respondent ( s)

(with interimrelief and office report)
(for final disposal)
Date : 24/03/2017 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI

For Petitioner(s) M. Vivek Gupta, Adv.
M. Anniruddha Joshi, Adv.

M. Saket Agarwal, Adv.

For Respondent(s) M. G Upadhyay, Adv.
M. Hari Shankar Saran, Adv.
M. J. P. Tripathi, Adv.
M . Braham Si ngh, Adv.
Ms. Asha Upadhyay, Adv.
M. R D. Upadhyay, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

(Jayant Kumar Arora)

Court Master (Renu D wan)

Assi stant Regi strar

at



